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Sh. Abhishek Anand, Advocate for the Financial Creditor. Today, there is no
representation from the Corporate Debtor Company. The erstwhile counsel for
Corporate Debtor Company Sh, Amit Verma pleads no instruction. Therefore, he is
advised to inform his client (Corporate Debtor Company) to make alternative
arrangement, if any, and also to make payment of the cost to the petitioner, failing

which, this Court may constrain to pass a consequential order.

The petitioner is also directed to communicate a copy of this order to the

Corporate Debtor Company.

The matter to be listed on 7" February, 2018,

Dated:19.01.2018 H.P. Chaturvedi,
Member (Judicial)
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